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KARNATAKA LEGISLATIVE ASSEMBLY
FIFTEENTH LEGISLATIVE ASSEMBLY
THIRTEENTH SESSION
THE KARNATAKA SECONDARY EDUCATION EXAMINATION BOARD (AMENDMENT)
BILL, 2022

(LA Bill No. 27 of 2022)

A Bill further to amend the Karnataka Secondary Education Examination Board Act,
1966.

Whereas it is expedient further to amend the Karnataka Secondary Education
Examination Board Act, 1966 (Karnataka Act 16 of 1966) for the purposes hereinafter
appearing;

Be it enacted by Karnataka State Legislature in the seventy third year of the

Republic of India, as follows:-

1. Short title and commencement.-(1) This Act may be called the Karnataka

Secondary Education Examination Board (Amendment) Act, 2022.
(2) It shall come in to force at once.

2. Amendment of title and long title.- In the Karnataka Secondary Education
Examination Board Act, 1966 (Karnataka Act 16 of 1966) (hereinafter referred to as the
principal Act) in the title and long title, for the words “Karnataka Secondary Education
Examination Board”, the words “Karnataka School Examination and Assessment Board”
shall be substituted.

3. Amendment of section 1.- In section 1 of the principal Act, in sub-section (1), for
the words “Karnataka Secondary Education Examination Board”, the words “Karnataka
School Examination and Assessment Board” shall be substituted .

4. Amendment of section 2.- In section 2 of the principal Act,-

(1) in clause (a), for the words, “Karnataka Secondary Education Examination
Board”, the words “Karnataka School Examination and Assessment Board”
shall be substituted,;

(2) for clause (da), the following shall be substituted, namely:-

“(da) “Director” means and includes,-

(i) the Director (Exams) for SSLC and other examination; and

(ii)the Director (PU Exams) for Pre University examinations.”
(3) after clause (i), the following shall be inserted, namely:-

“(ia) “Principal” means Principal of Government Pre-university colleges and
Composite Pre-university Colleges or Principal of recognised Pre-university
Colleges.”
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(4) after clause (j), the following shall be inserted, namely:-

“ja) “Higher Secondary School” means, Government Pre-university colleges and
Composite Pre-university Colleges including any recognised Pre-university
Colleges.”

(5) for clause (0), the following shall be substituted, namely:-

“(0) “Vice-chairman” means,-
(i) the Vice-chairman-1 for SSLC and other examination; and
(ii)the Vice-chairman-2 for Pre University examinations.”

5. Amendment of section 3.- In section 3 of the principal Act,-

(1) in sub-section (1), for the words “Board of Secondary Education Examination”,
the words “Board of School Examination and Assessment”, shall be substituted .

(2) in sub-section (2), for the words “Karnataka Secondary Education Examination
Board”, the words “Karnataka School Examination and Assessment Board”, shall be
substituted.

6. Amendment of section 4.- In section 4 of the principal Act,-

(1) in sub-section (1) for the words, “the Commissioner for public instruction shall
ex-officio be the Chairman of the Board”, the words, brackets and letters “the Chairman of
the Board shall be appointed by the Government in the cadre of IAS (Selection Grade or
Junior Administrative Grade)”, shall be substituted.

(2) after sub-section (1), the following shall be inserted, namely:-

“(la) The Commissioner for public instruction Department and Director, Pre-

university Education Department shall special invitees of the Board.”

(3) for sub-section (2), the following shall be substituted, namely:-

“(2) The Director-1 shall be an officer of the Department of Public Instruction, not
below the rank of a Joint Director and Director-2 shall be an officer of Pre-
university Education not below the rank of a Joint Director, appointed by
notification by the State Government. He shall be whole time officer of the Board
and shall hold office during the pleasure of the State Government.”

(4) in sub-section (4),-

(i) under heading ‘(A) Ex-officio member’,-

(a) for clause (a), the following shall be substituted, namely:-

“(a) The Additional Commissioner for Public Instruction Dharwad and Kalaburgi”;

(b) in clause (d), for the words “Department of Agriculture”, the words

“Department of Skill Development not below the rank of Joint Director”, shall be
substituted;

(c) clause (de), shall be omitted; and
(d) clause (e), shall be omitted.

(ii) the heading “(B) Elected Members” along with the entries thereof shall be omitted.

(iii) under heading ‘(C) Nominated Members’,-

(a) after clause (a), the following shall be inserted, namely:-
“(aa) two members nominated by the State Government from amongst the
Principal or Lecturers of Higher Secondary School.”;

(b) in clause (c), for the words “Secondary teachers training”, the words
“College of teacher education”, shall be substituted,;

() in clause (d), for the words “two of the heads of the Primary teachers
training colleges”, the words “one of the heads of the District Institute of
Education and training” shall be substituted; and

(d) in clause (e), for the words “six persons”, the words “two persons”, shall be
substituted.

(iv) the proviso shall be omitted.

7. Amendment of section 15.- In section 15 of the principal Act in clause (a), after

item (iv), the following shall be inserted, namely:-

“(v) Pre-university examinations; and

(vi) Diploma in Pre-School Education.”
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8. Amendment of section 17.- In section 17 of the principal Act,-

(1) in sub-section (2), after the words “and inspection over its”, the word “respective”,
shall be inserted.

(2) in sub-section (6), after the words “his duty shall be performed by the Vice-
chairman”, the words “as directed by the Chairman”, shall be inserted.

9. Amendment of section 18.- In section 18 of the principal Act,-
(1) for sub-section (1), the following shall be substituted, namely:-

“(1) The Board shall have two Secretaries one shall be an officer of the Department
of Public Instruction not below the rank of a Joint Director of Public Instruction and one
shall be an officer of Pre-university Education not below the rank of a Joint Director
appointed by the State Government.

(1A) The preparation, distribution and maintain confidentiality of the question
papers is the prerogative of the Directors (Secretary) of the concerned examination. No
authority or any member of the Board, or anybody shall interfere in this matter.”

(2) in sub-section (2), for the word “Director”, the word “Chairman” shall be
substituted.

10. Amendment of section 24.- In section 24 of the principal Act, after sub-section
(2), the following sub-section shall be inserted, namely:-

“(3) The Board may cause to conduct internal audit of accounts of the Board through
a registered chartered accountant and pay such fee as required to the audit.”
11. Omission of section 29.- Section 29 of the principle Act shall be omitted.
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STATEMENT OF OBJECTS AND REASONS

it is considered necessary to amend the Karnataka Secondary Education
Examination Board Act, 1966 (Karnataka Act 16 of 1966) to,-

(1) change the Nomenclature of the Karnataka Secondary Education
Examination Board as Karnataka School Examination and Assessment
Board in accordance with the New Education Policy 2020.

(2) conduct the Pre-University Examination in addition to SSLC and other
public examinations through the Karnataka School Examination and
Assessment Board.

(3) re-designate post of Director mass education as Chairmen of the

Karnataka School Examination and Assessment Board.

Certain other amendments incidentals or consequential are also made.

Hence, the Bill.
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FINANCIAL MEMORANDUM

There will be an approximate recurring expenditure of Rs. 2.00 Lakhs

per annum by the proposed legislative measure.

B.C NAGESH
Minister for School Education and
Literacy and Sakala

M.K. VISHALAKSHI
Secretary
Karnataka Legislative Assembly
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ANNEXURE
EXTRACT FROM THE KARNATAKA SECONDARY EDUCATION EXAMINATION BOARD
ACT, 1966 (KARNATAKA ACT 16 OF 1966)
XXX XXX XXX
THE KARNATAKASECONDARY EDUCATION EXAMINATION BOARD ACT, 1966.
(Received the assent of the Governor on the Twenty-seventh day of April, 1966)
WHEREAS it is expedient to establish a Board for the purpose of holding and
conducting certain public examinations;
BE it enacted by the Karnataka State Legislature in the Seventeenth Year of the
Republic of India as follows:-
1. Short title, extent and commencement.- (1) This Act may be called the
Karnataka Secondary Education Examination Board Act, 1966.
XXX XXX XXX
2. Definitions.- In this Act, unless the context otherwise requires,-
(a) “Board” means the Karnataka Secondary Education Examination Board
constituted under this Act;

XXX XXX XXX
(da) "Director" means the Director of the Board.

XXX XXX XXX
(0) “Vice-Chairman” means the Vice-Chairman of the Board.

XXX XXX XXX

3. Incorporation of the Board.- (1) The State Government shall, as soon as may be,
establish by notification a Board of Secondary Education Examination with effect from
such date as may be specified in the notification.

(2) The Board shall be a body corporate by the name of the Karnataka Secondary
Education Examination Board and shall have perpetual succession and a common seal and
may sue and be sued by the corporate name and shall be competent to acquire and hold
property, both moveable and immoveable, and subject to such restrictions and conditions
as may be prescribed, to lease, sell or otherwise transfer moveable or immoveable property
which may have been vested in or acquired by it and to contract and do all things
necessary for the purposes of this Act.

XXX XXX XXX

4. Constitution of the Board.- (1) The Board shall consist of a Chairman, a Vice-
Chairman and members as specified in this section. The Commissioner for Public
Instruction shall ex-officio be the Chairman of the Board;

(2) The Director shall be an officer of the Department of Public Instruction, not below
the rank of a Additional Director, appointed by notification by the State Government. He
shall be a whole time officer of the Board and shall hold office during the pleasure of the
State Government.

XXX XXX XXX

(4) The Board shall also consist of the following members:-

(A) Ex-officio members:

(a) the Divisional Secretaries and Ex-officio Joint Directors of Public Instructions of

the Board;

XXX XXX XXX
(d) an officer of the Department of Agriculture designated by the State Government;
XXX XXX XXX

(de) Director of the Board in charge of other Examinations.

(e) eight Officers of the Department of Public Instruction, who are in charge of
Commercial Education, Home Science Education, Arts and Crafts, Music, Drama and
Dance, Hindi Education, Sanskrit Education 2 [State Education Unit]2 and Physical
Education, designated by the State Government;

(B) Elected Members:

Two members elected in the manner prescribed from amongst themselves by the
members of the Academic Councils of each of the Universities established by law in the
State.



(C) Nominated Members:

(a) five members nominated by the State Government from amongst Head Masters
and Head Mistresses of recognised High Schools;

(b) five members nominated by the State Government from amongst teachers in
recognised High Schools who have put in not less than ten years service as teachers;

(c) one of the Principals of the Secondary Teachers’ Training Colleges in the State
nominated by the State Government;

(d) two of the heads of the Primary Teachers’ Training Colleges in the State,
nominated by the State Government;

(e) six persons (not being Head Masters, Head Mistresses or teachers in recognised
High schools) who have had experience in matters connected with Secondary Education,
nominated by the State Government:

Provided that a member shall cease to hold office as such member,-

(i) if he is elected under paragraph (B) and ceases to be the member of the Academic
Council concerned;

(ii) if he is nominated under clause (a) or clause (b) of paragraph (C) and ceases to
be either a Head Master, or a Head Mistress, or a teacher of a recognised High School, as
the case may be; and

(iii) if he is nominated under clause (c) or clause (d) of paragraph (C) and ceases to
be a Principal of a Secondary Teachers’ Training College or the head of a Primary Teachers’
Training College.

XXX XXX XXX

15. Powers and duties of the Board.- Subject to the provisions of this Act, the

powers and duties of the Board shall be as follows, namely:-

(a) to hold,-

i) the Karnataka Secondary School Leaving Certificate Examination;

ii) the Teachers Certificate Examination (Higher);

iii) the Teachers Certificate Examination (Lower);

(iv) any other examination which the State Government may from time to time by
notification specify;

(
(

XXX XXX XXX
17. Powers and duties of the Chairman.-
XXX XXX XXX

(2) The Director shall be the principal executive officer of the Board and shall
exercise general control, supervision and inspection over its affairs. It shall be his duty to
ensure that the provisions of this Act, the rules, regulations and bye-laws are duly observed
and he shall have and exercise all powers necessary for the purpose.

XXX XXX XXX

(6) During the absence of the Chairman on leave, by reason of illness or deputation
on other duty connected with the Board or any other cause or pending filling up of the
vacancy caused in any manner, his duties shall be performed by the Vice-Chairman and in
the absence of the Vice-Chairman by such member as the state Government may direct.

XXX XXX XXX

18. Appointment, powers and duties of Secretary.- (1) The Board shall have a
Secretary who shall be an officer of the Department of Public Instruction not below the
rank of a Deputy Director of Public Instruction, appointed by the State Government.

(2) The Secretary shall, subject to the control of the Director exercise such powers
and perform such duties as may be prescribed.

XXX XXX XXX

24. Board Fund.- (1) The Board shall have its own fund and the following moneys

shall be placed to the credit thereof:-
(a) fees and charges levied by the Board;
(b) contribution, if any, paid by the State Government; and
(c) any money received by or on behalf of the Board.
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(2) The Board Fund shall be kept in a Scheduled Bank as defined in the Reserve
Bank of India Act, 1934, or invested in securities authorised by the Indian Trusts Act, 1882
at the discretion of the Board.
XXX XXX XXX
29. First appointment of University representatives.- Notwithstanding anything
contained in section 4, the members under paragraph (B) of subsection (4) of section 4
may, on the first constitution of the Board, be nominated by the State Government, but the
members so nominated shall hold office only until they can be replaced by members elected
as provided in that paragraph and the members so elected shall hold office so long only as
the members replaced would have held office had they not been replaced.
XXX XXX XXX
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